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Hon, Mr. .;j. Dayal, Avi.
Hon. Mr• .j. K.I. Nagvi, JM
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non. Mr. Just ice H.K. Trivedi, VC

Hon M.r:' __~' Day_a.l,~.A..l,l.

.;jri pr-es hant I\llathur filed
Vakalatna11a on be~alf of the Superintenaent
of Post Offices, Mirzapur Division, Mirzapu:r;
though there is no obj ect ron certif i.cate,
as required under nul e 58 of the Pract ice
Hules, 1992. Both ~ri Pr as hant ;.lathur
and ~ri D.K. Dwivedi are present. Learned
Counsel for the appl jc ant has s ubrn i.tc ed
that thiS OA may be dismissed as withdrawn,
as he wants to file fresh O.A, challenging
the order of te.rmin~tion, which has not
been served on him earlier. The Grl. is
dismissed, with a 1 iberty to the eppl Lcarrt
to challenge the order by filing fresh
OA, it so advised. No order as to costs,4-.
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